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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL,

REGIONAL BENCH : ALLAHABAD

Single Member Bench
Appeal Nos, E/328/2012 {5M)

[Arising out of Order-in-Appeal No, 459 to 462-CEMRT-11/2011 dated
30.08.7011 passed by Commissioner(appeals) Customs & Central
Excise, Mearat (U.P.)]

seo the Order for publication as per Rule 27
;: of the CESTAT {Procecure} Rules, 19827
ST i her I would De feleased under Rule 27
of the CESTAT (Procedure) Rules, 1982 far
publication in any autharitative repart or
not?
"""""""" 37 Cieiher their Lordehips wish to see the fair:
copy of the order?
T Wkether order je to be circulated to the|
1. Department Authorities? ;
#M/s Aviar Mint Products Appeliant
W,
C.C.E., Meerut Respondent

Appearance:

{Wiather Brass Reporter may be allowed to|

Present for the Appeliant: Shri M.B. Mathur, Advorate
Present for the Respondent: Shri Rajeev Ranjan, Joint Cammissioner (AR)

Coram: Han'ide Shri Anli Choudhary, Judicial Membaor

Date of Hearing fDecision: 09/03/2016

Cimal grdeon no _TOIIX . of2ol4
Per: Anil Choudhary

This Appeat stood allowed Dy way of rermand, vide Final Qrder

No. 686-687/2012-SB dated 21.5.2012, alongwith Appeal fos. E/329-

330 of 2012 (SM), as is evident from Para 1, Page 2 of the order.

Thus, this appeal is treated as wrongly listed. Registry to make entry



in records, and send the file ta record room. This appeat is treated as

disposed today for statistica! purpose.

[

(Dictated and pronounced in the open Court)

{7
(Anil Chnudhaﬁry) ;
' Member {Judicial)
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